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Report and Accounts (1989-90) of
Indian Plyweod Industries Research

Institute, Bangalore and related
papers.
THE MINISTER OF STATE

(INDEPENDENT CHARGE) OF THE
MINISTRY OF .ENVIRONMENT
AND FORESTS) (SHRI KAMAL
NATH): Madam, I lay on the Table
a copy each (in English and Hindi)
of the following papers:i—

(i) Annual Report of the Indian
Plywood Industries Research Insti-
tute, Bangalore, for the year 1989-
90.

(ji) Annual Accounts of the
Indlian Plywood Industries Research
Insgitute, Eangalore for the year
1989.90 and the Auditers’ Report
thereon,

(iii) Review by Government on
the working of the Institute.

[Placed in Library  See No. LT-
400/91]

1. Notifications of the Ministry of Law
and Justice (Legislative Depart-
ment)- under the Representation
of the People Aot, 1850..

IL Notifications of the Ministry of
Industry (Department of Com-
pany Affairs) under Section 620A
of the Companies Act, 1936.

III. Netification of the Ministry of
Industry (Department of Com-
pany Affairs) publishing Punjab
Horticulture Corporation Limited
and Punjab Agro-Industries Cor-
poration Limited (Amafgamation

Order, 1989).
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IV. Notification of the Ministry of
Industry (Department of Com-
pany Affairs) publishing the Cost
Accounting Records (Mini Steel
Plant) Rules, 1990.

V. Notification of the Ministry of
Law and Justice (Legislative
Department) Re. Conduct of
Elections (Amendment) Rul
1991.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB): Madam, on behalf of SHRI
RANGARAJAN KUMARAMANG-
ALAM 1 lay on the Table: —

I. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Law and Justice
(Legislative Department), under
sub-section (3) of section 13 of the
Representation of the People Act,
1950:—

(1) 8.0. No_ 277(E), dated the
23rd April, 1991, publishing the
Delimitation of Council Consti-
tuencies  (Bihar) Amendment
ment Order, 1991,

(ii) S.0. No. 332(E), dated the
15th May, 1991, publishing the
Delimitation of Council Consti-
tuencies (Uttar Pradesh) Amend-
ment Order, 1991. laced in
Library. See No. LT-246/91]

II. A copy each (in English and
Hindi) of the following Notifications
of the Ministry of Industry (Depart-
ment of Company Affairs), under
sub-section (3) of section 620A of
the Companies Act, 1956:—

(1) G.S.R. No. 241 dated ‘the
21st April, 1990, declaring Messrs
Fairdeal Investment Mutual
Benefit (India) Limited, New
Delhi, as Nidhi Company.

(2) G.8.R. No. 514 dated the
18th  August, 1990, declaring
Messrs Kanchi Mutual Benefit
Fund Limited, Madras, as Nidhi
Company.
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